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O.)c' 	 Applicant (s) 

() 	Versus 9 \4 ...c1Q..,.Respondent (s) 

Sr. N. 	Date 

1 	11.7.9 

I 

3 7e.96 

5 I 9.9. 

Order with Signature 

REGtSTER 

gsLraf 

kard hri MnoJ Mohality, learned 

counsel for tI petitioner. Fb will file 
a petition for conlionation of de lay. 

Call on 25.7.1996. 
U 

1"LMBER DM M]TRT WE) 

Cj€l for te applicantsuposed to 

file an application for condonation of dela 
i 	such application has been filed. Cne 

rnoro 	 s gir Call on 7.8 .199G. 

Appli1*t wInts to file a petition 

for condonation of delay. He wants three 
weeks tine. Mjeurned to 22.e.1996. 

Mft (ADMIN ISTR4T lyE) 

Two 	eks time prayed for is a11od 
file petition for condonation 9 delay. 

MBLR (nMJl3 ITR4T WE) 

Shri Na±Rout on behalf of Shri Manoj 

Kurnar Mohanty states that condonation of dela 

petition hs been fiid. He requests for a 

short adjourr. Adjourned to 11.9.1996. 
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6 	11-9-9 5 Heard Shri M.K.Mohanty,learned 

counsel for the applicant, on the petition 

1 for condonation of delay (MA 630/96), 

:The facts are that by a notification 

dated 15.6.1996 there was a proposal to 

prepare a waiting list of daily rated 

casual °°°' p&.trDlmen for engagement 

in future on Khaeagour tivision under 

different P.W.Is. for a period upto three 

months. The-eligibility was confined to 

sons of Groups 'C 1 and 'D' staff. The 

applicant is the son of a Group *l staff. 

By Anncxure-3, it is stated that the 

applicant was in the 7th position iExtEx 

~ Iri the list of canGidates. Later on the 

applicant came to know vide para-2 of 

nnexure-8 that he haci to join at Rupsa 

nd report to P.W.I.,Rupsa under Kharaur 

V1s10n. It is stated that P.W.I.,Rupsa 

refused to accept his joining report on the 

alleged ground that his surname is 'flas' and 

Qt 'Nayak'. Learned counsel for the applicant 

tates that he tried to disabuse this irnpressin 

the minds of the appointing authorities by 

ii.ling relevant evidence to prove that although 

is name was Ahaya Kumar Das, he was son of 

Emidhar Nyak. He stated that he waited for afi  

ppointment order and in 1995, he states that te 
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list waZ exhausted and thereafter he made a 

representation (inexure-8) to the Senior"

DJ.vjsional Personnel officer. Learned couisel 

states that Respondent N0.3, Senior Divisona1 

Manager(P) is the sane person as Senior Divisional 

Personnel Jfficer.fhis representation has not 

been disposed of. This Jrigina1 pplicatin 

can be disposed of by issuing a simple direction 

to Respondent No.3. Respondent No.3 is accordingly 

directed to dispose of the representation 

under Annexure-8 within a period of four eeks 

from the date of receipt of copy of this Order,, 

Respondent N0.3 shall afford an Opportunipy of 

being heard to the applicant and/or his cunsel 

before disposing of the representation. The 

representation shall be disposed of by a easoned 

and speaking order. With this, the appliction 

is disposed of. 
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